
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

C.P.N0.451/i!002
IN

O.A.NO.824/iiU01

Friday, Lhis the 3rd day ol January, 2003

Hon'bie Mrs. Lakshmi SwamixiaLhan, Vice Chairman (J)
Hon'ble Mr. Govindan S. Tampi, Membex' (A)

Shri Am in Chaxid

T. No. 2842 IxisLrumenL Mech. (EiecL .)
wox'kixig in 510 Ax'iiiy Base Wox'kshoi>, MeeruL Canl.L.

.  . . Pe Li 1.ionex'

(Noxie iox' i>e Li Lionel' even oxi Lhe secoxid call)

V ex'sus

1. L L, Gen. S.K.Jai n, PVSM
DiX'ecLox' Genex'ai EME

Ax'iiiy H(jx'b . DHQ PO New Deitii

2. Bx'egadiex' M.P. Sixigh
ComdL. 510 Ax'juy Base Wox'kslifjp
MeeruL CariLL.

.  . Respoxiden Ls
(By AdvocaLe: Mi's. Sumediia Shax'ma, leax'xied £ii'oxy

coiinsei loi' Mx'. Madhav Panikax', leax'xied
couxisel )

ORDER (ORAL)

Hf-Ui'bie Mi's. Lakshmi SwaminaLhaxi:-

Leax'xiexi iix'oxy couxisel i'ox' x'esi>ondexiLs submiLs

LhaL Lhe resiiondenLs have i'ilexi an aiiixiaviL in

c.omi)iiance oi Tribunal's order axid also LhaL noLhixig

lux'Lhex' sux'vives iri Lhe CP.

The Tx'ibuiial, by ox'xiex' daLed 25.2.2002, haxi givexi

cex'Lain dix'ecLioxis in OA-824/2001 I'ox' coxisixiex'aLion oi'

lieLiLionex' s case lox' gx'axiL oi' rixiaxiciai ui>gx'adaLion

Lixidex' Lhe ACP .Scheme and Lo exarnxne Liie case, and pass a

deLaxied, siieakixig and x'easoxied ox'dex' in accox'daxice vviLh

Liie x'uies. , .

•  AL Lhis sLage, Shx'i ALul Kumax', leax'ned counsel

lox' i>e L i Lioxiex' lias come and iie has L)een heax d.



Vi)

Annexure A-1 ieLler. issued by Ihe

respoiidenbs dated 18.11.t!G0Z that in compiiance of the

order of the Tribunal in OA-884/2001, they have passed a

spea-King order. Learned counsel Tor petitioner contends

that by this oi'der, he has not been given the rinancial

upgradation. However, that cannot be held to inean that

the respondents have contumaciously or wilfully disobeyed

the Tribunal's order to justify continuing with the CP.

petitioner has submitted that

witn respect to the direction contained in i>ara 8 of the

Tribunal's order dated 85.8.8008, the respondents have

yet not paid the due amount. However, we note from para

8  of the reply of the respondents that necessary action

has been taken by the respondents and the arrears will be

paid to the petitioner together with pay and allowances.

Learned proxy counsel for respondents submits that on

8.1.800J, the petitioner has been informed to"collect the

necessary amount. Accordingly, the petitioner may

collect the due amount from the respondents' office on

HJiy wo I' ci ti y

iacts and cii'cumstances of the case, we

find no good grounds to Justify continuing with CP.

AccordiAg\y. CP-451/8008 is dismissed. Notices issued to
temnors are discharged. File be consigned toal1eged

ecoru I'o

Go V j^fOUn S . T ampdTj
MemSDex- (A)

sunil/

(Mi's , Lakshmi Swaminathan)
Vice Chairman (J)


